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Excise Appeal Nos. 52099, 52583  of 2014 

(Arising out of order in original No. JAI-EXCUS-001-COM-119-13-14 
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M/s Magadh Plas Pvt. Ltd.   Appellant 

Bianay Prasad, Director 

 

Vs. 

 

CCE&ST, Jaipur-I     Respondent 

 

Appearance:   

 

None for the appellant 

Sh. H. C. Saini,  AR    for the Respondent 

 

Coram:  

 

Hon’ble Mr. Justice (Dr.) Satish Chandra, President 

Hon’ble Mr. V. Padmanabhan, Member (Technical) 

     

 Final  Order Nos. 58178-58179/2017 

 

Per: Justice (Dr.) Satish Chandra: 

 

 Since filing of the appeal in  the year, 2014,  it was listed from time 

to time.  On 03.04.17, 02.05.17, 05.06.17, 07.07.17, 31.07.17, 04.09.17, 

18.10.17, 25.10.17 and today inspite of notice. 

2. List revised. Neither anybody appeared on behalf of the appellant nor 

any adjournment application is available on record.  Shri H. C. Saini, ld. AR 

appeared for the respondent- Revenue. 

2.  It may be mentioned that as per the maxim VIAILATIBUS ET NON 

DORMIENTIBUS JURA SUB VENIUNT, law helps those who are vigilant 

and not those who go to sleep. 

3. In view of above, both the appeals are  dismissed for  default.   

 (Dictated and pronounced in the open Court). 

 

(V. Padmanabhan)     (Justice (Dr.) Satish Chandra) 

Member (Technical)    President 

 

Pant 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 


